
67 Constitution (Sixty. [ RAJYA SABHA ] Bill, 1989 68 
Second Amdt.)   ' ' 

The House reassembled after lunch at thirty-
two minutes past two of the clock, 

The Deputy Chairman in the- Chair. 

CONSTITUTION   .SIXTY- SECOND 
AMENDMENT)   WLL,   1989—contd. 

' THE DEPUTY CHAIRMAN; I have .o 
inform the Members that the Minister of 
External Affairs will make a statement regarding 
UJS. intervention in Panama at 5.20 p.m. 

SHRI SUBRAMANIAN SWAMY: (Uttar 
Pradesh): Is it invasion or intervention? 

THE DEPUTY CHAIRMAN; It says 
'intervention'. 

SHRI RAOOF VALIULLAH* (Gujarat): 
Will the Minister intervene or is it about 
intervention? 

SHRI SUBRAMANIAN SWAMY: Why is 
he afraid of calling it 'invasion'? 

THE DEPUTY CHAIRMAN; I do not know. 

Yes, Mr. Hari Singh to continue. 

 
THE LEADER OF THE HOUSE 

(SHRI M. S. GURUPADASWAMY): I 
am taking down. 
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THE    DEPUTY    CHAIRMAN;    Shri 
Atal Bihari Vajpayee. 

SHRI PUTTAPAGA    RADHAKRISH-
NA (Andhra Pradesh): Madam... 
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SHRI PUTTAPAGA RADHAKRISHNA; 
Madam I thank you, and Mr. Vajpayee also, 
for giving me an opportunity to  speak. 

Madam, whenever and wherever there is 
any reference t0 reservations, we are reminded 
of the late Dr. B. R. Ambedkar. Dr. 
Ambedkar struggled a lot for improving the 
socio-economic, educational and political 
conditions of millions of downtrodden people 
of this country. He wanted solutions to 
several problems before Independence itself, 
but many problems were not solved. Some of 
them, remain unsolved even today. But the 
political   problem is solved to some extent. 

Madam, there are several problems fac-ced 
by the Scheduled Cartes and Scheduled 
Tribes in this country and they are still 
unsolved, like entry of Scheduled Caste 
people into the temples, Scheduled Caste and 
Scheduled Tribe people marrying other 
people, that is, inter-caste marriages. Like 
that, several other problems are there. 

Some people may say that a law is made to 
eradicate untouchability, to undo casteism 
and all that. If there is any law, it is to be 
implemented. The very person who is know 
to be the head of the 

Hindu society, Jagadguru Shankarachara-ya, 
had supported the non-entry of Scheduled 
Caste people into the temples. But there was 
no action taken against the Shankaracharaya 
or anybody. Nobody bothered about it. There 
is a law eradicating untouchability, but when 
untouchability is publicly supported by 
responsible people as in the case of non-entry 
of Scheduled Castes into the temples, nobody 
is there to take any action. It means there is 
no solution    to this problem. 

Regarding the caste system, there are some 
inter-caste marriages taking place. But how 
are they taking place? Some IAS  boys  and  
girls or some well-placed 
boys and girls of the Scheduled Castes and 
Scheduled Tribes are being married by 
others. But the others are not going to 
marry boys and girls who are living in the 
slums and whose socio-economic conditions 
are poor. It means the problem is still 
continuing. So, all these problems are there. 

Regarding reservations, several people in 
this country think that reservations will 'solve 
all problems and the Scheduled Castes and 
Scheduled Tribes people are being brought up 
like anything while others are losing 
everything. That is why there is an anti-
reservation agitation in the country. They do 
not properly understand wha' reservation is, 
what for it is meant and what purpose of the 
Scheduled Castes and Scheduled Tribes is 
being served. Madam, as a matter of fact, 
there are three types of reservations. Now we 
are considering the Bill relating to political 
reservations in the Legislatures for Scheduled 
Castes and Scheduled Tribes. There is the 
other re-reservation, that is, in the services. 
Apart ■from these reservations in Legislatures 
and services, there is one obligatory reserva-
tion which is not mentioned in the Consti-
tution at all. For instance, there is no provision 
for reservation of sears in the Rajya Sabha to 
be represented here. Likewise, there is no 
resrvation for the appointment of Judges, 
there is no reservation for the appointment of 
Governors, there is no reservation for the 
appointment of Members of the Public 
Service Commissions and so on. But Still, 
there are Scheduled Castes and Scheduled 
Tribes in those  bodies. 
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There was some reference to the-number 
pf Scheduled. Caste Members in this House. 
As far as my knowledge goes, there are 17 or 
18 Scheduled Caste Members in this House. 
This is not poor representation, but 
inadequate. People were talking about this 
and that is 'why I wanted to clarify it. 

With regard to time-bound reservations,'' 
I would like to put it this way. There was 
sufficient discussion in the Constituent As 
sembly regarding time-bound reservations 
and the basic criteria to be adopted for 
reservation's. There was elaborate debate 
and discussion regarding time-bound re 
servations. People have spoken iff the 
Constituent Assembly that a period of ten 
years or even one hundred years is a 
brief period in the history of a country. 
The suppression that took place for thou 
sands of years of these down-trodden com 
munities could not he done away with in 
10 years, 20 years, 50 years or 100 years. 
That was the spirit of the speech given in 
that context in the Constituent Assembly. 
If you go through the speeches in the 
Constituent Assembly, this will come to 
light. People are now reopening the is 
sue. When Mr. Hanumanthappa talked 
about reservation for unspecified period, 
some people have reacted otherwise. But 
that was the spirit of the debate, in the 
Constituent Assembly. The spirit behind 
the debates in the Constituent Assembly 
was to continue the reservations till the 
Scheduled Caste people and the Scheduled 
Tribe people take part in the mainstream 
with equal Status. If we .achieve equal 
status for and participation of the Sche 
duled Castes and the Scheduled Tribes in 
the mainstream within 10 years, let us do 
away with the reservation within ten years. 
If we achieve it within 100 years, let us 
do away with it after-100 years. Whatever 
time it takes for the Scheduled Castes and 
the Schedued Tribes to take part in the 
mainstream of the society with equal sta 
tus, that should be the end of the'reserva- 
tion. Apart from that, no other" thing can 
be  there. -    • -\ 

Regarding economic basis, some people 
have raised an argument now-a-days that 
economic criteria, economic status should be 
taken as the criteria, and some other people 
are talking about reservation for one man in 
one family or one generation,: 

like that. Different types of a arguments are 
being raised. These are all played in different 
terms. They have discussed all these things in 
the Constituent Assembly itself. They have 
solved the problem. There is no question of 
revising the policy, the basis or time or 
anything else. It is taking its course in the 
right way. That is why, I do not want to talk 
much about all these things. Madam, actually, 
I think, those people who are raising some 
new points on this reservation issue are not 
able to undestand the under-current flowing 
under the surface of the society. If they can 
understand the under-current in the society, 
they will not raise all these points.  

Madam, Mr, Hanumanthappa was talking 
something about sincerity. I would like to 
mention in this way. I do not know who is, 
sincere on the reservation and who is not 
Sincere. Some time ago, much earlier than 
these elections, Mr. Rajiv Gandhi, the  then 
Prime Minister, said that the Janata 
Government in" 1979 did not expend the 
provision of reservations for the Scheduled 
Castes and - the Scheduled Tribes. Madam, as 
far as my knowledge goes, the Lok Sabha 
was dissolved six months earlier than the 
expiry of the reservations. There was' sorrle 
meaning in not extending the provisions in 
the Constitution because there was no Lok 
Sabha in existence. The extension was 
required from the 26th of January, 1980. The 
Lok Sabha was dissolved much earlier, six 
months earlier than that. But now the 
reservations will expire within one month. 
The Lok Sabha was there up to the end of 
November last. Even then the reservation 
provision was not extended till that time. 
Then, who is sincere and who is not sincere? 

Mr. Hanumanthappa, is liberal and free 
enough to speak anything. Now he can  
speak. 

SHRI K. V. THANGKABALU (Tam-
ilnadu);. You  also speak liberally. 

SHRI PUTTAPAGA RADHAKRISHNA: 
Definitely. But I cannot have as much liberty 
as Mr. Hanumanthappa has now. 
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SHRI H. HANUMANTHAPPA; You 
have lost it after going to that side. That 
freedom has come to me. 

SHRI PUTTAPAGA RADHAKRISH-
NA: Do you want me to repeat? If 
Madam permits me, I will repeat. 

Madam, as my leader, the Leader of 
the House, Shri Gurupadaswamy has asked 
me to be brief, I want to conclude with 
these remarks. 

Thank you. 

It is the strongest vehicls     for changed 
politics. 
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THE DEPUTY CHAIRMAN; No. Your 
time is over. Otherwise, I will have to cut the 
time of some speaker from, your party. You 
tell me which speaker's time I should give 
you. 
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SHRI AJIT P.  K. JOGI:    You    give 
enoug time to others. 

I am just concluding. 

"This diabolical contrivance to enslave 
humanity did not escape the discerning eye 
of .Mahatmaji, and he declared to the 
people of India that emancipation of the 
country from a foreign yoke will be 
nothing but a mockery to the millions of 
down-trodden Scheduled Castes and 
Scheduled    Tribes of this 

 

(Interruptions) • 

THE DEPUTY CHAIRMAN; . No. Don't 
take the job of the Chair, please. I am sorry. 
There are many speakers from   your  party. 

"Now, I ask the honourable Members of his 
House1, do they believe that in the next ten 
years the economic and educational 
conditions of the Scheduled Castes and the 
Scheduled Tribes are going to be improved to 
such an extent that there will be no necessity 
of these political safeguards for those com-
munities?" 
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SHRI G.    SWAMINATHAN      (Tamil 
Nadu): They or we? 

SHRI ATAL   BIHARI      VAJPAYEE: 
Both. 

SHRI G. SWAMINATHAN: You are a 
part of Government. 
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SHRI V. GOPALSAMY: Madam, Deputy 
Chairman, I rise to support this Bill, the 
Constitution (Sixty-second Amendment) Bill. 
When we are standing at the dusk of the 
Twentieth Century, we are passing this Bill. 
The question before us is whether at the dawn 
of the Twenty-first Century, a Bill would be 
brought forward again to give further 
extension. 
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Madam. I feel proud to support this | Bill on 
behalf of the D.M.K. Party Which championed 
the cause of the Scheduled Castes, and 
Scheduled Tribes and other Backward Classes 
since its inception. We fought against 
suppression and oppression in the name of 
castersm and in the name of religion. I feel 
proud because it is we who were responsible 
for the First Amendment to the Constitution. It 
was because of the agitation launched J by the 
Dravidian movement, the D.M.K. and the 
D.K., that the First Amendment to the 
Constitution was brought forward, namely, the 
addition of clause (4) to article 15 of the 
Constitution, to help the Backward  Classes. 

Madam, some of our friend's were feeling 
sad that in some of the temples, the members 
belonging to the Scheduled Castes and the 
Scheduled Tribes are not being allowed to 
enter. This is a deplorable and unfortunate 
'situation. But Madam, in the year 1974, when 
my leader, Dr. Kalaignar Karunanidhi, was 
the Chief Minister then also, we passed a 
legislation that the Harijans should become 
Archakas in the temples. This matter was 
taken to the Supreme Court and it was 
nullified because they said that it was against 
the A.gamas. 

Therefore, the question is, how long this 
facility of reservation will continue. This 
question was raised even during the debates 
in the Constituent Assembly. On the 25th 
August, 1949, a Member of the Constituent 
Assembly, Shri Chandrika "Ram, from Bihar, 
said—T quote; 

"The only consideration for the mem 
bers of the  Scheduled     Castes in this 
House and outside is that this period of 
ten years is very small.  This is a fact 
that even within this short period, the 
Scheduled Castes may not come to the 
standard  of  other   communities.     This 
is based upon the fact that the provin 
cial Government        as      well      as 
the Central Government are not doing 
things as they should.   We know from 
personal   experience      during   the   last 
twelve to fifteen years that when,    for 

the first time, Congress Ministries, came to 
power, nothing practical or appre-ciable 
was done for the amelioration of the 
depressed classes which are backward 
economically, socially and educationally. 

It is a question of faith. But the question 
of faith is not there. . .Therefore, this is a 
question of faith, a question of confidence 
and a question of goodwill. I know that 
even in the last 25 or 30 years, Mahatmaji 
and other people, who have been working 
for this cause in this country, could not 
make much progress regarding removal of 
Untouchability. 

Therefore, this stigma is still there. What is 
the reason? This is because, cas-teism is the 
bedrock for this social injustice, for this social 
cancer. Therefore, unless we banish casteism, 
we cannot achieve the goal. The question is, 
how long it will continue. Will it continue 
eternally? It will continue till the day every 
person beonging to the Scheduled Castes and 
the Scheduled Tribes is treated equally, is gi-
ven equal social Status along with the 
members of other communities. Till that day.,  
it  will  continue. 

Madam, this anti-reservation agitation is 
spreading like bushfire in some of the States 
in the North. It is a danger signal. Whoever is 
responsible for this anti-reservation agitation, 
he has to be condemned forthwith. Those 
sections should be condemned forthwith. I 
make an appeal from the floor of this House 
to those people who may become prey to the 
conspirators that the reservation facility has to 
continue not only to give representation in the 
legislatures and Parliament but in respect of 
job opportunities also because for thousands 
and thousands of years they have been 
suppressed. Therefore, it has to continue. 

Madam, as the time at my disposal is very 
short, I conclude with the observation that till 
the day social equality in real terms is given 
to those oppressed Sections this reservation 
will continue. 

With these words I conclude. 
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The Union Government should take 
urgent measures for improving the 
working conditions of labourers in the 
unorganised sector in which the members 
of the Scheduled Castes and Scheduled 
Tribes predominate. 
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THE     VICE-CHAIRMAN   (SHRI     B. 
SATYANARAYAN     REDDY):     Mr.  G. 
Swaminathan, only five minutes. Hereafter 
each Member will get only five minutes. 

SHRI G. SWAMINATHAN:.Mr. Vice-
Chairman, Sir, I stand to support the 
Constitution (Sixty-second Amendment) Bill 
regarding the Scheduled Castes and the 
Scheduled Tribes reservation. Many hon. 
Members have spoken before me on this point. 
The main point about this Constitution 
amendment is, even though many thoughts 
have been expressed about the reservation to 
Parliament and reservation to the State 
Assmblies, there have been Scheduled Castes 
and Scheduled Tribes reservations. They come 
to Parliament and the State Assemblies. I 
understand there are about 73 Members in Lok 
Sabha and various others in the Assemblies. 
This has been happening for the last forty years 
and we want to extend this period for another 
ten years and the argument is, why it should 
be for ten years _ why it cannot be extended 
indefinitely and whether it is wise to give only 
ten years' time and whether within ten years' 
time, is it possible for them to come at par 
with others. The other section of the people 
say that ten years' time is a very limited time 
and they should have brought a Bill extending 
it indefinitly. That is one argument which has 
'been given by an hon. Member from the  
Congress  party.  Shri Vajpayeeji  said 
that there should be a time time without which  
there  will  be n0     inclination  for 
them to come Up and the society should be 
responsible to see that within this time limit, 
this should be done. My understanding of the 
situation is that the reservation has not been 
for thirty years. As I have come to understand 
the reservation to the Scheduled Castes and the 
Scheduled Tribes started somewhere during the 
year 1937. That is what I am led to understand. 
From 1937 it went on op to 1947 and 
thereafter, utter the Coutrttititon came into 
being, it has been confituriag still fcr-titer. So 
searfy about 40 years has, already goes and as 
are  suporting 'it for officers 

/ 
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ten years' time  and the  reservation once 
when it was started, it was not only for the  
Scheduled  Castes   and  the  Scheduled 
Tribes  but for minority  communities and 
the   communities   belonging   to   the   
other religions also. Muslim3 and Christians 
were also given reservation during that time. 
In 1937, there was reservation for the Mus-
lims.  There  was  also reservation for the 
Christian  community   and thereafter,  only 
in 1947, they said, the reservation will be 
only for  the Scheduled     Castes  and the 
Scheduled  Tribes   and  the   Anglo-Indians. 
This is  the context  of the     whole thing. 
Now   the  main thing t0  be  examined is 
whether the reservation, if at all to continue,  
has given benefit to the desired extent. It had 
been 'beneficial to the people concerned.   
The   reservation   is  not   for   a separate 
constituency.    They are contesting from  
the general  constituency       and many of 
the friends whom I have contacted and 
whom I have conversed with,  belonging  to  
the  Scheduled  Castes   and  the Scheduled 
Tribes  themselves  say,  there  is a lot of in-
built difficulties in these kinds of 
reservations. One point of in-built difficulty 
is even when they are supposed    particular  
a  particular     community  or  a caste,   they   
belong  to   a  particular   caste, they  'belong   
to   a   particular  constituency which is not a 
Scheduled Castes constituency. That is what  
has  been  argued by them.  They   should     
represent  only    the Scheculed Castes 
people. The    Scheduled Tribes should 
represent only the Scheduled Tribes. That 
was the original idea which Gandhiji    said 
he will not allow to happen. Thereafter, the 
Scheduled Castes persons  are  now     
representing  the  general constituencies.   
Ultimately,  what  is     now happening is 
bcause they are representing the   general   
constituency   in   a   particular area, the 
majority of the vote's belong not to the 
Scheduled Castes persons  They belong to 
the minority hi any constituency and the 
total    number of the Scheduled Castes and 
the Scheduled Tribes are taken and out of 
that    the total constituencies are carved out 
in a  particular assembly segment or in the 
total State segment   and then when yon take 
a particular Scheduled Castts eanstrrnency 
from  my  district, there with be about is to 
per cent of the persons who will be the  
schositiesd Castes but the takeI THE elite? 
communities, nearly 

70 to SO per cent of ths people belong to the 
higher classes, backward classes and the other 
communities. Ultimately, whac is happening is 
if he really wants to be the representative of 
that particular constituency and if he wants to 
contest again and also wants to become a 
Member for the second time, he has to 
somehow or the other see that he reflects the 
opinion or the general mood of the other com-
munities. That becomes more important than 
reflecting the mood of the Scheduled Castes 
people alone. If he voices strongly the opinion 
of the Scheduled Castes section of his 
constituer tomorrow the other people will say, 
he is too narrow in his views according to 
them. They will not vote for him during the 
next election and they will not cooperate with 
him-coopera-tion during the particular period 
in which he is a Member. sot ultimately we 
find that this particular person, who represents 
the particular constituency, after some time 
becomes more general, more affiliated to the 
other communities and there is always a 
complaint that this man started from us and he 
becomes one among the other people. This is 
the complaint that has been given because 
there is an in-built difficulty in his 
constituency. Another difficulty posed by them 
is even though they belong to and represent the 
Scheduled Cast, as. they have to belong to a 
particular poli. tical party. Without a political 
party, thev cannot represent these people. In a 
political party, they have to reflect the ideas ol 
the political party And when they reflect the 
ideologies of a political party, they may be fn 
favour of the Scheduled Castes, may be mildly 
infavour or may not be in favour of the 
Scheduled Castes. Even then they have to 
represent that political party in Parliament. 
Ultimately, there are a lot of difficulties 
coming in for these sections of the society. 

I shall not take much time. I would only 
mention a few more points, There is another 
important point regarding reservation. Now 
many other communities apart from forward 
communities.. want reservations. Anti-
reservation sides and violence are widely 
prevalent, The main problem is not about 
reservation in parliament and Assemlies. 
following reservation in parliament and   
Assemlies   questions  of 
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[Shri G. Swaminathan] reservations in the 
educational system and in employment and 
promotion opportunities have come in, not 
only for the Scheduled Castes and the 
Scheduled Tribes but for backward 
communilies also. The argument is, 
whatever may be your education, you are 
not getting a job_ The other day, the son of a 
'friend of mine came to me. He complained 
to me that when he wanted his father to 
advise him what post-graduate course he 
should pursue after his B.Sc his lather, 
without being interested in his higher 
education, told him that he could pursue any 
study as he liked and he was least interested 
in that. Afterwards, I met the father and 
asked him why he was so unintersted in his 
son's education. He told me, "I am not 
interested in it because whatever may be the 
course he pursues, tomorrow he is not going 
to get any employment. Why should 1 
bother about his higher education then?" 
That kind of a situation has arisen now. It is 
the case not only with forward communities 
but also with backward communities. It is so 
because eve'n for backward communities, 
the qualifying marks for employment have 
gone up t0 85 to 90 per cent. In my State, 
even for Scheduled Caste communities, the 
qualifying marks are around 75 per cent. 
Unless one gets these marks,, one will not be 
able to get any employment. This is the 
situation today. Now backward communities 
are also fighting for reservations. The main 
fight is not between the forward and the 
Scheduled communities, but between the 
backward and the Scheduled communities. 
In Tamil Nadu, the problem areas are where 
the backward communities are lighting with 
the Scheduled Caste communities. Now tr 
ey. want reservation for lhem according to 
the strength of their communitv. What h the 
Vanniar agitation in Tamil Nadu? They want 
20 per cent reservation as it has been there 
for the Scheduled Tribe.' and the Scheduled 
Tastes. Formerly, this-was talked about 
when . our M.G.R. was 'he Chief Minister. 
Now. after Kalaignar Karunanidhi became 
the Chief Minisier, he said. that 20 per cent 
reservations could ■ be given not only for 
Vanniar., hut for the : whole of backward 
communities;,: Now. vapuiars  are  not'   
interested.  (Interrup- 

SHRI TINDIVANAM G. VENKAT-
RAMAN (Tamil Nadu): Not the whole of 
backward communities but for 104 com-
mittees only. 

SHRI G. SWAMINATHAN: It will be given 
to sepen communities. This 20 percent will be 
given to all the communities. But they want 20 
per cent reservation 'for their community 
according to their population. Now, other 
communities like the Mukkulathor community 
are also asking for reservation according to their 
population. Reservation was started on caste 
basis. Now every caste wants reservation. Now, 
what is going to happen ultimately? 
Reservations will have to be made in respect of 
education, jobs, promotions, etc. for every caste. 
Otherwise caste fights will be going on. Now a 
person's destiny is decided by the caste he is 
born in. As an h°n. Member said, if a person is 
born as a Brahmin, he is supposed to become a 
high-caste man and is supposed to enjoy 
everything. If this policy is extended, what 
happens ultimately? A person born i,n a 
particular community will enjoy certain benefits 
which cannot be enjoyed by other community 
people. What happens ultimately? The job 
market becomes too small as well as the educa-
tional market. Whether you call it open market 
or socialist market, I do not find any difference 
because as the hon. Member Mr. Chaturanan 
Mishra was saying, we do not believe in market 
economy. I find that in East Germany, China 
and Russia, most of the people are believing in 
open market economy and socialist economy. 
But that is beside the point. However, what is 
the position when the economy is not booming, 
when the market is becoming small, whether it 
is education or employment? Then ultimately 
what will happen is we will end up fighting. 
There is already a big fight with all the 
reservations that we have- However. T fully  
concur with the Constitution Amendment and I 
.wholeheartedly support it. To whatever political 
party we may belong, -nobody can do anything 
else ex-cent" support this amendment because 
we will be very happy if the backward rteo-peo-
ple are  completely brought into the mainstream 
of our national life. How-ever ultimately there 
should be an end to   . 
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the reservations; otherwise, we will keep 
fighting endlessly, there will be endless 
fighting with in the country on caste lines. 
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The sanctity or the moral sanction for the 

reservation really comes out of the 1932 Poona 
Pact between Mahatma Gandhi and will 
remember, the Scheduled Caste community 
made big sacrifice in rejecting the British offer 
of a separate electorate and you can imagine if 
it had been accepted by the Scheduled 
Community, what a mess our country would 
have been in. From the fact that the Muslim 
community, headed by Mohammad Ali Jinnah, 
had accepted that and, in fact, the earlier leaders 
also had accepted that, you see what it ultima-
tely led to. So, we should not forget one thing. 
This is not a gift that we have given to the 
Scheduled Caste community but this is 
something that they have earned by making a 
sacrifice at a very crucial time. 

Sir, I have only two points to make. I agree 
with most of the sentiments expressed here and, 
of course, I support the Bill. First of all, it is very 
urgent for this Government to clarify its policy 
on this question of reservations. The statement 
of the Deputy Prime Minister, Mr. Devi Lai, has 
not been contradicted at all. Let me just read out 
how far he went, I quote from the Times of India 
of 18th December in which it is said; 

"The Deputy Prime    Minister,    Mr. 
Devi  Lai,   said  that  he  would   agitate 

for the  adoption of economic basis as 
a criterion for reservation both    inside 

the Cabinet and outside." 

The Deputy Prime Minister has also threatened to 
launch an agitation outside the Cabinet. So, I 
would like to know from the Government as to 
what the reality is, what their policy on this 
question is and whether the Cabinet has at all met 
and discussed and adopted a resolution on this 
subject or not. This needs to be stated very 
clearly. Mr. Devi Lai went on to say that he will 
also see that in a Scheduled Castes family not 
more than one person will be able to get 
reservation. The other members of the family will 
not be able to get the reservation. Only one 
person in a family of the Scheduled Castes can 
get the reservation. That is what he said. When 
the statement came out» a friend of mine who is 
also a member of 
 
 
 
 
 
 
 
 

 
 
 
 
 

THE VICE-CHAIRMAN (SHRI B. 
SATYANARAN REDDY); Now, Mr. 
Subramanian Swamy. You have got only five  
minutes. 

SHRl SUBRAMANIAN SWAMY (Uttar 
Pradesh): Mr. Vice-Chairman, Sir, I will take 
only three minutes and I won't repeat what all 
others have said. 

Mr. Vice-Chairman, Sir, this Bill, of 
course, is limited. But the House has 
discussed  and  is discussing a much wider 

question. 
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community said that Mr. Devi Lal would have had 
some moral sanction if he could give a commitment 
simultaneously that no political family will have 
more than one M.P. or one M.L.A. or one Minister 
and Mr. Devi Lai could begin by setting an example 
on this subject. Mr. Devi Lai could begin by setting 
an example. I believe that 125 relatives of his have 
got some Government job or the other at various 
levels. I think it is the duty of the Government to 
take this opportunity to categorically state that the 
reservation is not a gift to the Scheduled Castes but 
it arises  out of this  historical background. 

Finally, I think it is very important for this 
Goveirnment in particular to bend backwards to 
make its policy statements clear. It is quite clear and 
it is known that the atrocities against the Scheduled 
Castes are generally committed by the feudal 
elements, particularly in the Northern States. I regret 
to say and I have learnt it from many of my 
colleagues and political friends in various States that 
the feudal elements in North India today feel that 
their Government has come into power. 
Consequently, even if it is not their Government, the 
feeling and the feeling translated at the Police 
Station level and at the village level would have very 
adverse effects. Therefore, this Government has to 
bend backward to say that it is not a Government of 
the feudal elements. Of course, it has feudal 
elements in it. The Government has to demonstrate it 
over and over again that it is not a Government of 
the feudal elements. I regret to say that this 
Government has not done it and the anti-reservation 
stir appears to have the support of the feudal 
elements and the Governments in these States have 
not taken sufficient action to curb it. This is what I 
want to say. Thank you. 
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SHRIMATI OMEM MOYONG DEORI 

(Arunachal Pradesh): Mr- Vice-Chairman, Sir, 
I thank you for giving me an opportunity to 
speak on this Bill. Sir, I rise to support the 
Sixty second Amendment relating to the 
extension of reservation for the Scheduled 
Castes and the Scheduled Tribes. Sir, I 
congratulate our Minister for Welfare and our 
hon. Home Minister for debating this Bill 
today. Of course, this Bill has already been 
initiated by our Congress Party. Anyway you 
have debated this Bill today and we are 
supporting ■ it wholeheartedly because it is for 
a good purpose,. namely for the welfare of the 
Scheduled Castes and the Scheduled Tribes. 
The Scheduled Castes and the Scheduled Tribes 
off this country are very backward and very 
much neglected. I come from a tribal area 
myself and that is a very back- 

725  RS-5 

ward area in Arunachal Pradesh. I myself know 
the problems of the Scheduled Castes and the 
Scheduled Tribes. I am grateful to the ruling 
party that they have made a tribal in charge of 
the Welfare Ministry. I hope and I have 
confidence that he will look after the welfare of 
his brethren. Of course, Sir, the Government 
have passed many rules and many Bills 'for the 
welfare of the Scheduled Castes and the 
Scheduled Tribes, but even after 40 years of our 
Independence, our people have not improved, 
especially in the' northeastern region. It is only 
in the course of the last six or seven years that 
people have come to know that there are States 
like Arunachal, Nagaland, Manipur, Tripura in 
the North-Eastern region. We are still very 
backward and we cannot compete with the other 
great people of our • country. Therefore, this 
reservation is most welcome. If this reservation 
is to have a meaningful effect, it should reach 
the real Scheduled Castes and Scheduled Tribes 
"people, who are actually the needy people. I 
am not happy that this reservation has been 
extended only for another 10 years, why could it 
not be extended for another 50 years? If it had 
been extended for another fifty years, by that 
time our young generation would have been 
able to improve their lot educationally, 
economically and in other spheres too. (Time 
bell rings) Sir, these are very important points. 
Please give me one more minute. 

Now, take the case of Kerala tribals settled 
in Madras, or Kerala Scheduled Castes people 
settled in Madras, who have been settled 
there for generations together. I suggest that 
they should als0 be given the status ot 
Scheduled Tribe or Scheduled Caste status in 
Madras and given all the facilities. I request 
the hon. Minister that a Bill- to this effect 
should be introduced soon so that the 
Scheduled Caste and Scheduled Tribe people 
where-ever they are settled, they should he 
given equal facilities.   (Time  bell rings). 

Then, Sir, I earnestly request the Gov-
ernment that reservation should not only be 
for economic or political ' grounds. There 
should also be reservation for all- 
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India jobs, like, AIS, IPS and similar other 
services. Of course, we are having reservation, but 
there should be more re-servation for IAS and 
other all-India services because our people, the 
Tribals, the Scheduled Castes and the Scheduled 
Tribes, are really backward. We are good citizens 
and! we are equity loyal to the country as 
anybody else. With these words, I support the 
Bill. Thank you.   > 
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THE VICE-CHAIRMAN (SHRI B, 

SATYANARAYAN REDDY): Smt 
Satya Bahin. 

SHRI DARBARA SINGH (Punjab): 
On a point of order. The reservation Bill 
is before the House. All the Members who 
have spoken have spoken in favour of the 
Bill and in favour of what the Minister 
has enunciated. Our Leader of the Op-
position has also said that We are very 
cooperative. He has said that it would 
passed unanimously. So, where is the need 
of doing all this exercise? 
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SHRI KARMA TOPDEN (Sikkim): Thank 
you, Mr. Vice-Chairman. I rise to support the 
Constitution (Sixty-second Amendment) Bill, 
1989 and I congratulate the Central 
Government for bringing forward this Bill. 

Reservation for Scheduled Castes and 
Scheduled Tribes in the Lok Sabha and the 
Legislative Assemblies of the States has been in 
existence for 40 years now. This Bill is intended 
to continue the reservation policy for another 
ten years. My only reservation is that this 
period, of ten years may not be sufficient to 
achieve the various objectives that the Bill is 
intended to accomplish. I feel a serious study 
should be made to set where the reservation 
policy has gone wrong in the Past and to rectify 
it by having an all-comprehensive programme 
over a period of time, say another 30 or 40 
years or whatever time it takes to tackle the 
problem on a war footing so that discrimination 
and prejudices based solely on caste will be 
totally removed from our society. We must be 
careful that the programme of uplifting the 
scheduled Castes and Scheduled Tribes and the 
downtrodden does not just end up only in 
creating an elitist group within this community, 
though a certain amount of this will be 
unavoidable, but that the benefits actually per-
meate down to the grassroot level. 

While the reservation for the Scheduled 
Castes is meant to uplift the members of the 
Scheduled Castes and through their progress 
and advancement t0 eradicate the caste system 
eventually I feel that the reservation for the 
Scheduled Tribes is not only meant for their 
economic upliftment but is also meant to 
preserve and promote their culture- traditions 
and way of life. Hence the approach to the two 
problems has to be different. Besides making 
reservation of seats for the Scheduled Tribes, 
the Government should have a detailed 
programme which- will encourage the tribals 
to protect and promote their culture, traditions 
and way of life so that the 
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rich and unique tribal culture of India 
is not swamped by the) onslaught of 
modernisation. • ■ 

Coming to Sikkim specifically, the 
Bhutia-Lepchas who are the natives, the 
aborigines of the land, have been classified 
as tribals of the State under the 
Constitution, I feel the Bhutia-Lepchas 
should not be grouped together with the 
tribals of the rest of the country. When 
Sikkim merged with India in 1975, a 
commitment was made by the then Prime 
Minister, Shrimati Indira Gandhi, that the 
dis- ' tinct cultural identity of Sikkim 
would be fully maintained and protected. It 
was with this aim that clause (f) of Article 
371F was written in the Constitution. This 
clause (f) reads as follows: 

"Parliament may, for the purpose of 
protecting the rights and interests of 
the different sections of the population 
of Sikkim make provision for the 
number of seats in the Legislative 
Assembly of the State of Sikkim 
which may be filled by candidates 
belonging to such sections and for the 
delimitation of the assembly 
constituencies' from which candidates 
belonging to such 'sections alone may 
stand for election to the Legislative 
Assembly of the State of Sikkim", 

In keeping with this assurance, I feel 
that reservation for the Bhutia. Lepcha 
community in Sikkim, the original 
people of the land,.should be made a 
permanent feature and not be dependent 
on the life of the overall reservation 
policy. 

5.00 P.M. 

Presently, 12 seats are reserved for the 
Bhutias/Lepchas and one for the Sangha 
in the Sikkim Assembly. Except for two 
seats, the rest of the 'seats are in 
constituencies where the Bhu-tia/Lepcha 
population is very small, thus giving the 
feeling to the Bhutia/ Lepchas that they 
are not genuinely represented by the 
elected Bhutia/ Lepcha Members of the 
Assembly. In 

order to give a feeling of security to the 
Bhutia/Lepcha community, I would request 
that a fresh delimitation of constituencies 
may be made so that more genuine 
representation of the Bhutia/Lepcha 
community can be achieved in the Sikkim 
Assembly. This delimitation of 
constituencies is • also provided for under 
clause (f) of Article 371F of the 
Constitution. 

Sikkim is a sensitive border State. When 
there is unrest in many of the border States, 
Sikkim is proud that we have total peace, no 
law and order 'problem and complete 
communal harmony in the State. In fact, the 
Guin. ness Year Book for 1989 has quoted 
Sikkim as, a State with the least number of 
crimes in the world. We are determined, to 
maintain this state lof affairs. To promote 
this amity among different sections of the 
people in the State, the State Government 
has been persistently asking the Central 
Government, since the time of Mrs. Indira 
Gandhi, to restore the -reservation of seats 
for the Nepalese of Sikkimese origin in the 
Sikkim Assembly which was done away 
with some years ago. This reservation of 
seats for all the different original ethnic 
communities of Sikkim, the 
Bhutias/Lepchas and the Sikkimese 
Nepalese is also possible under clause (f) of 
Article 371 of the Constitution, which says 
that Parliament may make provision for the 
number of seats in the Sikkim Assembly 
which may be filled by candidates belonging 
to diffe. trent sections of the population of 
Sikkim. 

Besides, clause (k) of Article 371F of 
the Constitution gives protection to all 
the old laws of Sikkim unless repealed °r 
amended by a competent Legislature or 
authority. One of the old laws of Sikkim 
is a Proclamation of the then Chogyal, 
establishing, the parity system of 
representation in the Sikkim Assembly 
whereby seats were reserved on parity 
for the Bhutias/ Lepchas of Sikkimese 
origin on one hand and for the Nepalese 
of Sikkimese origin     on the    other, in 
the 
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Sikkim Assembly. The reservation for 
the Sikkemese Nepalese was removed 
unilaterally, without the Sikkim As-
sembly having any say in it. As Article 
371F was the instrument of merger, we 
feel that the de-reservation of seats of 
Sikkimese Nepalese goes against the 
spirit of merger. 

In the recently concluded election t0 
the Sikkim Assembly, the Sikkim 
Sangram Parishad led by the Chief 
Minister, shri Nar Bahadur Bhan-dari—a 
party which I have the privilege to. 
represent—completely swept the polls 
by winning all the 32 seats in the 
Assembly. This victory of the Sikkim 
Sangram Parishad was practically a 
referendum for the restoration of seat 
reservation for the Sikkimese Nepalese 
as this was one .of the main planks of the 
party in the election campaign. When 
Sikkim merged with India, it was 
through a referendum. Let not Delhi be 
immune to the cries of the people of 
Sikkim. 
.   With this, I fully support the Bill. 

THE   VICE-CHAIRMAN   (SHRI  B. 
SATYANARAYAN    REDDY):     Shri 
Khyomo Lotha. Please conclude with-,in 
three minutes. 

SHRI KHYOMO LOTHA    '(Naga-   ' 
land): Mr. Vice-Chairman, Sir, I am glad 
to have this opportunity to speak • on the    
Constitution     (Sixty-second Amendment)   
Bill,     1989.  I support this Bill,  but with 
certain reservations. 

My reservation is-in the sense that 
although article 334 of the Constitution 
made reservations for the. Scheduled 
Castes snd Scheduled Tribes, for 40 
years the Scheduled Tribes of the North-
East could not avail of these 
opportunities in full measures. As a 
matter of fact, the reservation for the 
Scheduled Tribes in the election to 
Assemblies in the States of Nega-land, 
Meghalaya, Arunachal Pradesh and 
Mizoram and the Parliament was 
incorporated in the Constitution only in 
1987 through the Constitution (Fifty-
seventh) Amendment 'Act of 1987. So, 
we have actually availed of 

this reservation facility only three years 
ago., go. for 37 years we have not 
availed of this chance of reservation. 
Therefore, the extension of ten years is 
too little for us. Nagaland attained 
statehood in 1963 whereas Independence 
was attained in 1947. Thus there was a 
gap of 16 years in which we were in the 
Political oblivion. The entire Northeast 
Tribal people were not participating in 
political activities in the real sensd there 
for there is a backlog .of time factor. We 
should therefore have  more years if or 
this purpose. This is why -I say I have 
my reservation. 

[The Deputy Chairman" (In the Chair]. 

As far as bringing the Scheduled 
Castes and the Scheduled Tribes 
people into the mainstream is con 
cerned, apart from this political reser 
vation or political right, as I have 
listened to my colleagues of various 
parties. Many have expressed their 
different opinions. But everybody has 
talked in terms of time, as to how 
much more time is required for the 
reservation so that the backward 
classes or the Scheduled Castes and 
the Scheduled Tribes are brought into 
the mainstream 0f the Indian national 
life.   . . 

-But 
what about our attitude, our attitude 
towards the Tribals and Scheduled 
Castes? One Should not be only able to 
shake hands with the Scheduled Castes, 
but one should be able to embrace them. 
Only then will emotional integration 
come.into being. Otherwise, it will not 
be possible to bring the Scheduled 
Castes and the Scheduled Tribes into the 
mainstream. So, it is not a question of 
ten years, but it is a question of heart as 
well. 

Mr. Vajpayee also has said so and I 
agree with him in this respect. The time 
factor is also there, and when the 
Congress Government could give 40 
years, why can't this National Front 
Government give 20 years? They should 
have been able to give more time. Are 
you afraid that the 
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new Government's life will be shor-' tened, and 
so d0 you feel that these ten years is also too 
much? 

With these questions in mind, I however 
support the Bill. 

  

SUPPLEMENTARY  DEMANDS     FOR 
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THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE); I beg to lay on the 
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